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IN THE INCOME TAX APPELLATE TRIBUNAL “A” BENCH, PUNE

BEFORE SHRI ANIL CHATURVEDI, ACCOUNTANT MEMBER
AND
SHRI PARTHA SARATHI CHAUDHURY, JUDICIAL MEMBER

IR 3 F. / ITA No.962/PUN/2018
fURUT 9§ / Assessment Year : 2009-10

Aaj Accumulators Pvt. Ltd.,
W54 MIDC, Shiroli,
Kolhapur - 416122

PAN : AADCA7665H
....... 3ot / Appellant

doI1H / V/s.

The Principal Commissioner of Income Tax 2,

Kolhapur
...... gcgdf / Respondent
Assessee by : Withdrawal Letter dt.04.01.2020
Revenue by : Shri B. Kishore
geIaTs &I ARG / Date of Hearing : 07-01-2020

HIYUTT &7 dRI@ / Date of Pronouncement : 07-01-2020

3¢ / ORDER

PER ANIL CHATURVEDI, AM :

This appeal preferred by the assessee emanates from the order of the
Ld. Pr.CIT-2, Kolhapur, dated 28.03.2018, for the assessment year 2009-

10.



ITA No.962/PUN/2018
Aaj Accumulators Put. Ltd.

2. The assessee filed a letter dt.04.01.2020 wherein he submitted that
he does not want to press the appeal and requested to withdraw the

appeal. Revenue has no objection in assessee’s withdrawing the appeal.

3. We have heard the Ld.D.R. and perused the material on record. In
view of the request of assessee to withdraw the appeal, appeal of the

assessee is dismissed as withdrawn.

4. In the result, the appeal of assessee is dismissed.

Order pronounced in the open court on 7t January, 2020.

Sd/- Sd/-

PARTHA SARATHI CHAUDHURY ANIL CHATURVEDI
JUDICIAL MEMBER ACCOUNTANT MEMBER

qul / Pune; f&ae / Dated : 7t January, 2020
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3meer i yfafef 3™ d / Copy of the Order forwarded to :

1.  3dremdf / The Appellant.
2. gt / The Respondent.
3. Il gfafafer, smaest el sifReor, “u” &,
qul / DR, ITAT, “A” Bench, Pune.
4. S FIST / Guard File.
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